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SYNOPSIS:-

That in the instant Original Application, Applicant prays for
issuance of an order directing and commanding upon the
concerned Respondénts to take action against Respondent
No. 1 for running illegal food plant without obtaining
necessary Government Registration, NOC from Local Body,
Consent to Establish and Consent to Operate from Pollution
Control Board in the midst of Residential Area, just in the
neighbourhood of the applicant causing serious damage to
local Environment, polluting the local water table by
releasing effluents and creating air pollution by releasing
obnoxious poisonous smoke emanating during the process

of manufacturing of food products.

LIST OF DATES:-

i Events Dates
1 | RTI filed by the Applicant ) 21.06.2022 |
2 | Information under RTI provided by the Civil| 14.07.2022

Surgeon Cum Food Safety officer, Dhanbad.
3 | Dates on which Applicant made representation to
different authorities.
28.03.2022
(i) Letter to Deputy Commissioner, Dhanbad 14.04.2022
(ii) Letter to SDPO Baghmara, Dhanbad 14.10.2022
(ili)  Letter to Deputy Commissioner, Dhanbad 03.09.2024
(iv] Letter to Deputy Commissioner, Dhanbad 03.09.2024
(v) Letter to Inspector.of Factories (Bokaro) -03.09.2024
(vi)  Letter to Regional Officer, Jharkhand State
Pollution Control Board Dhanbad. 06.09.2024
(vii) Letter to SSP Dhanbad.
4 | Order Passed by High Court of Jharkhand at| 14.05.2024

Ranchi in W.P. (C) 4198 of 2023
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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
[Under Section 18 (1) read with Sections 14, 15 of the
National Green Tribunal Act, 2010]

Original Application No. of 2025

Yogesh Kumar,

S/o Nand Lal Kumar,

Aged about- 30 years,

R/o- Pandit Niwas, Chaita Road Chamara Godam,
Gomoh, P.O.- Gomoh, P.S.- Hariharpur,

Dist- Dhanbad (Jharkhand)

T~ Pin code-828401

& \ Email id =yogeshvptsgmail.com
l .

S Mobilexio-B4aBgaBOI =~ - - SRS . R Applicant
G O

o e v

O ersus

s e 8

- S

1k M/s Gupta Food Products
Represented through its proprietor Rupesh Gupta,
S/o Kanhai Ram Gupta
having its Registered office at
Chamra Godam, Gomoh,
P.0O.- Gomoh, P.S.- Hariharpur,
Dist- Dhanbad (Jharkhand), Pin code-828401
Email id — guptafoodproductsgiwgmail.com
Mobile no-7250782250, 7004889592

2 The Member Secretary,
Jharkhand State Pollution Control Board,
having office at Information Bhawan Campus,
Dhurwa, P.O.- Dhurwa, Pin -834004
P.S. - Jagarnathpur, Dist- Ranchi (Jharkhand).
Email id - ranchijspcbzgmail.com
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(1)

(3)

The Regional Officer,

Jharkhand State Pollution Control Board,
Having office at HIG-I, Sardar Patel Nagar,
Hirapur, Dhanbad, P.0O, & P.S.-Dhanbad,
Dist- Dhanbad (Jharkhand). Pin-826001
Email id - 10 dhanbad@jharkhandspcb.in

Deputy Commissioner, Dhanbad
Collectorate Building,
Near Head Post Office,
Dhanbad (Jharkhand) -826001
Email id - de-dhaj@nic:in
..... Opp. Parties
The addresses of the Applicant is given above for the service of
notices of this application and that of their representative
The addresses of the Respondents are given above for the service
of notices of the application
The Applicant above named begs to present the Memorandum of

application against the Respondents on the grounds set out

hereunder:

01. FACTS IN BRIEF:-

1 That in the instant Original Application, Applicant
prays for issuancé of an order directing and commanding
upon the concerned Respondents to take action against
Respondent No. 1 for running illegal food plant without
obtaining necessary Government Registration, NOC from
Local Body, Consent to Establish and Consent to Operate
from Pollution Control Board in the midst of Residential
Area, just in the neighbourhood of the applicant causing
serious damage to local Environment, polluting the local

water table by releasing effluents and creating air pollution
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by releasing obnoxious poisonous smoke emanating during

the process of manufacturing of food products.

Photocopy of order dated
14.05.2024 passed by the High
Court of Jharkhand in WP(C) No.-
4198/2023 is Annexed herewith as
Annexure -1,

That in the immediate neighborhood of the applicant, the
private Respondent No. 1 (Plant) is situated. This plant, in
process of manufacturing various kinds of food products is
releasing obnoxious smoke, discharging polluted and swilled
water effluents produced during the manufacturing process
in the open land, just near the house of the Applicant. These
are adversely affééting the life of the local residents

especially of the Applicant, the immediate neighbour,

Photographs of the effluents
drained by the private Respondent
is being annexed herewith and
marked as Annexure-2, to this
Application.

That it is stated that the concerned plant is being run by the
its proprietor without obtaining any kind of permission,
N.O.C from Jharkhand Mineral Area Development Area
(J.M.A.D.A), from the State Pollution Control Board, Food
Safety Officer or' from the Labour Department of the

Jharkhand Government.

It is stated that the food processing plant is generating
effluent which is toxic by-product of industrial processes
which includes massive amounts of waste water

contaminated with organic pollutants, chemicals and
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pathogens. Since these are released into Mother Earth
without treatment, it has posed threat to lives of the
residents of the area. It is submitted that such pollutants
present in effluent are food colour, pesticides and pathogens
such as bacteria, ‘v'i‘ruses and parasites. These combinedly
contaminate the underground water as well. Despite several
requests and reminders, the Respondent No.-1 has not
taken any step for treatment of the same before releasing
into mother earth. The statutory bodies like Respondent
Nos. 2, 3 and 4 have also not taken any step to prohibit the
same. Curiously, Respondent No.1 has constructed a safety
tank to preserve the Industrial effluents but when its gets
full, the effluents are taken out with help of pumping
machine and again released in open, making mockery of the

environmental laws,

That because of the act and action of Respondent No.1 the
Applicant’s normal life has been adversely affected and the
local Residential Environment has almost been destroyed
because of the illegal operation of Respondent No.l by its
proprietor and the most valuable fundamental right of the

applicant, Right to life is being infringed.

That the Applicant has made numerous representations
before the concerned-Respondents but no conscionable and
apparent action has been taken over the applications. The
applicant in year 2022 made an application under RTI
before the Sub Divisional Officer, Dhanbad and short

information over the status of his application. By letter No.
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626 dated 14.07.2022, the applicant was provided
inspection report of the concerned plant under the RTI.
From the inspection report it is apparent that Respondent
No.1 is polluting the land, underground water by disposing
the waste and that the disposal of effluent is not as per the
Environmental Law. But no action has been taken for

reasons better known to the Respondent Nos. 2 & 3.

Photocopy of the RTI is being annexed
herewith and marked as Annexure-3, to
this Application.

That it is worth to mention here that Applicant’s complaint
made to the concerned Respondent for taking appropriate
actions against the Respondent No.l1 have not been
answered, but because of these complaints the Applicant
has been attacked by and at the behest of the Respondent
No.1 for which Applicant had written complaint to
Hariharpur Police station and Superintendent of Police,
Dhanbad. ‘

Photocopies of all written complaints are
being annexed herewith and marked as

Annexure-4 (Colly), to this Application.

02. GROUNDS:-

15

For that the Respondent No. 1 is running illegal food
manufacturing  plant  without obtaining necessary
Government Registration, NOC from Local Body, Consent to
Establish and Consent to Operate from Pollution Control
Board in the midst of Residential Area just in the
neighborhood of the applicant causing serious damage to
local Environment," polluting the local water table by

releasing effluents and creating air pollution by releasing



‘obnoxious jjoisonous smoke emanating during the process
of ma_huf_acturing of food products.

2. For that concerned plant is being run by its proprietor
violating all environmental laws including The Water
(Prevention and Control of Pollution) Act, 1974, The Air
(Prevention and Control of Pollution) Act, 1981 and The
Environment (Protection) Act, 1986 and in contravention of
laws laid down by local bodies.

3. For that applicant has made numerous representations
before the concern‘e'c'i'respondehts but no conscionable and
apparent action has been taken over the applications.

4. For that failure of respondent is violative of several
environmental laws which are against the concept of

-Sustainable Development.

03. LIMITATION :-

Yegeds <7
21/ aeRs

It is submitted that, the Respondent No.l
continuously pollutes the environment by releasing the
effluents generated from the food processing plant till date.
Accordingly, there is a continuous cause of action and
hence, the instant Original Application is well within the
period of limitation as per National Green Tribunal Act,
2010.

04. PRAYER!-
It is, therefore, prayed that this Hon'bie Tribunal may be

~pleased to grant the following reliefs:-
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(a) An order may be passed to direct the Respondent No.1 to
cease and desist from releasing effluents generated from the
food processing plant into the Mother Earth without
installing and treating them in Sewage Treatment

Plant/Effluent Treatment Plant.

(b)An order may be passed to direct the Respondent No.l to
prepare and implement a comprehensive plan to remove

contamination from the effluents coming out of the plant.

(c) An order may be passed to direct Respondent Nos. 2 to 4 (o
carry out necessary. ingpection/inquiry and submit an Action
Taken Report regarding the violations by Respondent 1 and
action taken if any, before this Hon’ble Tribunal to ensure

compliance of the statutory provisions.

(d) An order may further be passed to direct Respondent Nos. 2
to 4 to conduct regular monitoring and inspection of the
industrial plant and site in question, waste disposal facilities

to ensure strict compliance with the laws.

(e) An order may be passed to impose environmental
compensation on the Respondent No. 1 for its failure to

comply with Environmental Regulation and Laws.

(f) Pass any order or orders as this Hon’ble Tribunal deems fit

& proper.
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I, Yogesh Kumar, S/o Nand Lal Kumar, Aged about- 30 years, by
faith-Hindu, by occupation- Serviceman, R/o-Pandit Niwas,
Chaita Road Chamara Godam, Gomoh, P.O.-Gomoh, P.S.-
Hariharpur, Dist- Dhanbad (Jharkhand) do hereby solemnly

affirm on oath and declare as follows:-

1. That T am the Applicant in this Memorandum of
Application

2. That the statements made in the foregoing paragraphs
01 to OM in the Memorandum of Application are true
and correct to best of my knowledge and belief.

3. That the statements read over to me by my counsel and

I have understood the same.

VERIFICATION

G
"‘jc.’f_'!' 4\ q,t}*'l‘ The statements made above are
- true and correct to the best of my
knowledge and belief. 1 sign this
verification here at Dhanbad
on..loJR.J2e24

(.06 1 )’é@f’d/’: 10'7’ :

s BV —Deponent
Identified by

Advocate

Pameds o %
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ANNEXURE — |

INTHE HIGH COURT OF JHARKHAND AT RANCIHI
W.P. (C) No.4198 of 2023

Yogesh Kumar xiees g SPefitioner

U TR S U I (S

Versus

. The State ol Jharkhand through its Chief Seerctary.,

Dhurwa, Ranchi

The Deputy Commissioner, Dhanbad

. The Civil Surgeon-cum-Food Safety Officer, Dhanbad

. The Assistant Labour Commissioner, Dhanbad

. The Managing Dircctor, Tharkhand Mineral Arca
Development, Dhanbad

6. The Member Seeretary, State Pollution Control Board. Dhanbad

7. The Regonal Ofticer State Pollution Control Board. Dhanbad
8. M/s Gupta Food Products. through its Proprictor Rupesh Gupta
veer e Respondents
CORANM: HON'BLE MR. JUSTICE RAJESH KUMAR

For the Petitioner s M Amritansh Vats, Adv.
For the Resp.-Suate M LE Toppo. GA-V

Mo NCA Toppo, AC o GA V
For the ISPCB : ML Richa Sanchia, Ady,

Ms. Pinky Shaw, Adv.
Forthe Resp. No.5 :Mr. Mahavir Pd. Sinha, Adv.

Mr. Santosh Kr. Tha, Adv.

04/Dated: 14" Mav, 2024

Heard learned counsel for the parties.

The present writ petition has been Niled for following relicfs:-

“That, the instant writ petition, petitioner prays for issnance of writ/wrils,
Order / Orders, direction/directions in the nature of Mandamus directing
and commanding upon the concemed Respondents to take action against
private Respondent No.® for runnmg illegal food plant without obtgining
neeessary  Government  Registration,  Environmental - Clearance,  Food
Licence in the midst ol Restdennal Arca just in the neighbourhood of the
petitioner causing serious damage to local Environment, Polluting the local
Water table by releasing obnoxious of positions smoke cmanating from

spurious wiles being a used a manutacturing of food products.™

fae <=8
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3; Alter some argument, learned counsel for the petiioner seeks
permission to withdraw the present writ petition with a liberty to work out
his remedy in accordance with law.

4, Permission is accorded.

5. Accordingly, the present writ petition stands disposed of with the
aforesaid liberty.

(Rajesh Kumar,.J.)

Shahid-
Uplosded

2 W.P,(C) N0.4198 of 2023

oy -
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Furnish the Application Status of YOGESH
KUMAR.
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2. I_ﬂ]mish the Investigation Report of Gupta Food

Factory, Gomoh.
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Suto Generated [nspection Report

Report Id 205042
inspection Date 01-04-2022
FBO License 1119016000144

Number

M/S GUPTA FOOD PRODUC‘TS, At- Chamra Godm‘vn'Chdita Road Goma, - Gomu,
Dist-Dhanbad
Mr. Rupesh Kun

IO Namve

Atldees Dist-Dhanbad, Topchachi,
FS0 Nune Aditi Singh
FSO Userld 15340

qar S/o Kanhai Ram, Al-

FPaNe - I

[Cind of Business  Manufacturer - General Munufacturing

St Date Time
uof Enspection

01-04-2022

Fd l)n.h: Fime of 22.04-2022
Inspection
Category of POST

faspection
Final Score

Design

Total Marks :-

74 Obtained Marks :- 50 Obtained Percentage -

it

; 31 u’ Group Name

i

. R

an_mc{crs ;

—
H
|

, :
’L(u_m.ml

i | {

| ™ mmladurmg

= .

Adequate ventilation is provadul wnhm (hc pn:u sc

i\l’dmul- i. :,_, e

[An adequate and s»parale stor.we f‘auhly is in pim.c I‘ur i

! 12
;;(4m|pli.muc:! i

liPartial- i, ;i |

& t

2 jeneral IHfoud products; chemicals & other hazardous substances; i i ;

g M .umlauunnt. Complinie | !

| MonulacliNBporsonal tems 16 ______ e = o &

: l . Ante room is availablewith drozen roon maiutaining S5 ! |

L jGeneral I Not 15 !l,

R < . |iemperature below 4 degree Celsius for picking of frozen | ey Al 2

[ ANfanulacturing (1A pplicable |

! | e 'L product. Fal o s e R ‘i_,
.[ ; Facility wpabiu of %hlcvmu&uu\mlammg lunpummrc 1 1

i {General iNol | i

i . ilis available (sudl as freezer, Lhﬂ[l,lb cte.) for storing ! i

! IMunulacturing Applicable .z ;

P S __medubls requiring temperatute € S

‘ < {iGeneral [Food establishment fas an updated F !:SAI license uid u.j I"mml : f ']I

it _!ﬁ-[-‘\ll\il‘:icltl;ing displayed at a pxommcut luculmn ‘t” omiphiaice | | o

O SR | T = e T T e

| YGeneral Personnel l:ygn:ne facilitics are nvmlabiu (Aduqmla 4o areial- ! 1_

o |  lowmber of hand washing facilitics, toilets, change rooms, [l i S

: {IManufactunng iCompliance :

| o rest & refreshment room L e = | £ 3

* lGeneral WPremise has suflicient h&,hluu, nghhug nmum) are 111’ el {r 5!

(LA N al  Hlcovered to protect food from contamination (especially  l} ~ o s )

‘ iManufacturing Compliance i
i whers unpacked foo food is stored). o ety i {
‘ e M

General

i
{‘ Manufacturing!

1
1 The design and layout of w .
maintepance and cleaping and do ot provide harbourage | '{L cinplisnee) i

JrChUUSQ permit adcqu.uc ill’.u tial- :f.q

il '

Chamra Godown Chaita Roud Gonmo, Po- Gome,
Dhanbad, Jhurkhand 828401

¥,

1\ =] Seore |

l mslw_k_lw" 'Hu:ru 50I)mimu,

1
|
|
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' .4 to pusts. S SRR ke L S Lo 3 £

. e L T L S

i) ( ety ‘ [ere is ad\.qu.tla I'z\cilily for dmum_g,c & waste disposal. oo 2 7 Z i
lmuf.munug —— R deamtion SRR Cumpham.c{ b

Ew fJuwn\I i There is adequate facility for pmahh. & non-potable water {Purtial- 0, i

“ »\immr.mtunng " r e RIS Ton s )__Fu____‘__ﬁ___lggl_nplmnu,'“. =8 i

1o 1 FSSAI lmusu m.nlublt. but nui d:sp!u}cd ul promimm location, 2. Drainage Laum. is not
o] “} av.ulable 3. The sewage waler: is pumpeid out and then ke i | |.ml\~. to dispuse olf. :

I
i« wmn-.ut E‘ Byl provunenl rupnrcd on above non-conlommucu Ubsuvnhons e p ) .

i b W‘.
I\” n“\ 0 loi 04 2022
. i

Conlrol of operation

B W L — ——— _4__{_7__77

(T 7:#___4_‘._1 e i ' Ealux | Score 1
QAN 1 s \F g i »
.\ Nu -mup Name | Paramelers = i I tns p Clion :i‘ ore, '()htnmul l
5 (.,hslled prmiucls are recewcd al 5 dcg{w Celsius or i ; =l
i uu.ml d \ Mot i}, 1 ,
il \‘ below. Frozen products are received at -18 degree Celsius | i
iManufac %urmg f\pphu.b\\, ‘o |
T o ar below. s o . AR w TET SRS S Bl
i ' Hoanam) Cold roam and fiozen roont arunamlmncd neat wul }‘i’-xrti-d- l i :
i\’ ¢lean, free from mold growlll s any unwanled PR, [ i |
i Manuf.ulunng HCompliancd] | :
e " fimaterials. G ET R sadterss das 1
| | General — {[Food matcna] is sim!ed du pallels or racks oﬁ' the ﬂuor 1 Noi- i1 thy
¥ ] Ma;mihcmti_ng and away fromwalls. ~ e TR [Complianse _ j
t Frozen products are stored in fiozen rooms mmmamcd ol ., Z ‘[ :
‘ y iGeneral 18 degree Celsius or below. Chilled products arc stored ot 8 \. i
h IManufacturing in cold seoms’ mamlumcd at's degree Celsius or below.  pAppiicable I : _ i
‘ [Records al tempeniture i1 momlonuu pre alatained. | | e ‘
; —; R Products handled with care at receiving, pu.}mg and ![i;:on- 4 1
45 il e e dispatch of malumlggt;.iyhtg ondlogroridae 42 il
{ Munufacturing ‘- Co,np[l.mu :
L e unorganized m manner or allowed to .\ccunmi.!te. S |
‘[ IGeneral Stock rotation is pradlu,ed lhmugh FIFO or FEFO and 1m| T ‘
to ; Cumpllum.u !2 'l
1 [Manufactuningjie expired product is available on shelf forsale.

5 Fuod | material ot stored on pallets and wuu sldckul with fhe w all. 2  The finis shed p.miuu
were lying directly on the’ floor. 3. o e

Sk e —— =

HObservation

}( omment | Nu.ds inprovenient on above non-conformance ubservations.

s
[Submission | 01-04-2022

e e T — — e

Viaintenance & Sanitation

O [ pe: - T Sl s
iS.No | Group N . ‘ a core
iSJuJ Group ml_li“ 5 '_mn“Pm ameters = 11 Inspuction ! SunciUhhuu
'E | l(reneml lCh.amug of equipmeit, fosd preinises is dom as per l’umu.— - | i

. i\l'mul"wlurmg,] cleaning s¢ hedule’ & L!wmnu  PIOgrAmme. 7‘;Cumph e

- ik .

.
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[[Satisfactory compliance

(Subinission date

B e e ————

Personal Hygiene

— jorod2022

"‘ j
Cieneral Disposal of sewage and efflugnts is done in conformity IINon- EP o
[rxl.uml‘ncmi'ing with standards laid down undet Inyironment Protection MComphiance]| i
i A.AMAS_G; 3 < S T i {l
h - ;ftwnur;\l Drains are designed to meet eapected flow lodds und - [IPartial- i, !
| f\l\l.'umi'-.\cluriug equipped with traps 1o capture contaminants. _ l@umpli:uu-q; 1
'y e S | g - - Esgmesco—eEERetSY 0 0
|y General IFood waste and other refuse are removed periodically ‘ Compli "“’eitj it
£ ! . . - - - > iy » g [ i He
| IManufacturingjlrom food handling areas 10 avoid accumulation. S
l< “Cieneral Measuring & monitoring devices are calibrated “('_'mnpliuucu%:? £y
v AManufacturing periodically. I I il
| I e g
l“ (General No signs of pest aclivity or infestation in premises (Cys, } Cumplinnccl-la’ i
INanufacturing larviie, facces elc.) t X it
. | B €, ldeces CAL.) = el e et
- . e Yeet contr o moRs it . et | Shad SiT G
i N Pest contral program is available Only appioved pest { t i
!]7 Istaaufacturing control chemicals or fumigants (in case of foud grains) '{|CLs|1\1:I|;1;1cL'§'3~I il
" Mantacturing e, Cheok forroonds. !
' . Preventive maintenance of cquipment and machinery are ; ; i
(o Ueneral ey ' A 7 Partial- lin it
. . leasried out regularly as per the instructions uf the g i i1
| INManufactuiingll e Compliapos |
Mol B manfactueer. e it S
{Observation Disposal of sewapa needs Lo be improved
l — e ——— ...__._._-___.7,.___.......4‘_—»L el S e e —— i —

T P S i s S T

Not Group Nnm‘edl hr_.mwhrs : " Luspuction :gbcuru',Uhtmm-tl.l,
| — = | R e e T TR AT o aamese | S SR
! i Anmual medical examination & inoeulation of food i ’

i |General handlers against the enteric group of diseases as por it iancall 1\2 |
‘; [Manufacturing|frecommended schedule of the vaceine is done. Check for L A i
5 { records. - s ' : i i
. 5 B e s er v s eI N R i
1l (General FFood hundlers equipped with suitable aprons, gloves, [l—'unml- i ;"! L
! IManufacturing headycar, slioe cover ele wherever necessary. - S {Compliance) i :
i1 g e T T e e
.[_ ;‘ Food handlers imamnlaie p_c,{gqu:gl-ctgm;h,ncs;,(clcun , f ‘[ |—— n
N General clothes, trimmed nails & water proof bandage ete) and Partial- . 15 I
o [Manufacturing personal behaviour (hand washing, no louse jewellery, no {Compliaice, J” i
1| lismoking, no spitling cle). G, SR S o %
! lGeneral No person suflering froma disease of illness or with upcuq i j
LN s fiwounds of burns s involyed i hasdling of food ve Complianceis ii: |
1 IManulacturing ; : ; EET i x ;
W Wiy malerials which come in contact witly food. Zeai ¥ s '8 | |
Obeorvation. . I e
\Ubservation ‘ Personnel cleanliness and hygi_c_ue,ﬂg&_d&IEP_CJI;_}EE\}?_{L‘
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ANNEXORE - 4
i &
Frain, g

Yogesh Kumar
Pandit Nivas, Near Chamara Godaam, Chaita Road Gomoh

Po- Gomoh, Dist- Dhanbad, Jharkhand, Pin- 828401
J

Forwarded to,

L. The Deputy Commissioner of Dhanbad

2. Food Inspector of Dhanbad

3. The Factory Inspector of Dhanbad/Bokaro
4. Block Development Officer, Topchanchi

RN il Police Station, Gemoh
ie l_ilj]{a 15:}9)11{;3%& oMo, el 3[:\\51#;#6“pta ool

M- Luday Cn £
Sub - C}c’)‘mplaint againsf{ the Jev.rerage water draining
factory,

Dear Sir/Madam, st ma AT o
I would like to inform you that I am Yogesh Kumar, reside

i ) re f=cing
Chamara Gadasm Near Chaita Road Gomoh. Since fror;l g)ungtaugidﬁficatorv B
problem with poliuted water which is coming out Ihrougrl : F: R s oty
there is no proper mechanism to store that polluted fac Otgst;re HSE st
awner Mr. Rupesh Gupta he never tried to find alternate watgken o7 okl shg the
water. 1 requested many times that owner E?ut he is never o Efva vy e aouie
way of talking is inot good he always talking in rude manner a 5

of industiialist. ' . -
He is a member of the Chamber of Commerce that's why he is shawing

the power of the chamber and be is getting good support from “"?m 'Ibh?:;etlr:g
issue with the chamber of commerce but afte: knowing everything abo

polluted water vihich is stored in the open prac2 even the road is passing ”"OUE"
the factory aid palluted water day by day increasing near m‘;’_hOUSe and nearby
house are badly aifecled. Nearest the factory house already boring water has .been
alfected and nows that family unable to drink even ground water, | am scared
about the issuing hearing after all thing, if one house is affected the'n definitely the
polluted weate store near my house will affect and polluted drainage watei 1s
smellier and t:ore hazardous to health for everyone who residing nearby factory
I'am requesting all the concerned officers to take some appropriate
action against the factory owner not to spread the polluted wastage water 1n an
open place. :
Belov/ I am attaching some pictures of the wastewater which is stored
near my house and the open oldce, . ;
Thanking you, _

fsios-

V.Gupla Food Factory Near Chamara Godaam Chaita Road Gomolh .-
¢ Fssai License flo- 7SS1) 1114016006259

3.Documoent Attachail
Yours faithfully

Date . 2.8 3 2022 Y2 c$h 1y

(YOGESH KUMAR)
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From,
Yogesh Kumar,
Pandit Niwas, Near Chamra Godaam,
Chaita Road, PO- Gomoh, PS- IHariharpur,
Dist- Dhanbad, Jharkhand, Pin- 828401

To,

2% S.D.P.0. Baghmara, Dhanbad,
2. The Superintendent of Police, Dhanbad,
3, The Hariharpur Police Station, Gomoh.

Subjeet — FIR Against the Rupesh Guptn and Pankaj Agarwal including Gliptn food factory Staff.

Respected sir/Madam.

1 would like to inform you that I am Yogesh Kumar S/O of Mr. Nandlal Kumar, Residing at Pandit
Niwas which is located Near Chamra Godam Chaita Road Gomoh, On 26/03/2022 I have been attacked by
Gupta food factory Staff in the presence of the Gupta Food Factory owner Mr. Rupesh Gupta and Pankaj
Agarwal who is owner of Agarwal Cloth. Rupesh Gupta and Pankaj Agarwal they are member of the
Chamber of Commerce and they only misusing the power of chamber of commerce. Both person targeted
Me onwards December last year. Because I had made complaint against the Gupta Food Factory Owner Mr.
Rupesh Gupta Regarding Drainage of Industrial wastage water Near My house and I also Submitted Written
Application to my Nearest Police Station Gomoh and that time officer Mr. Roshan Barnwal who is incharge
in office who receive my letter on the Advice of DSP madam Bagmara via Contact Number. I informed her
about the situation and 1 had also asked about receiving letter but she told me to submit the letter without
taking the receiving letter.

After submitting my Complaint Application to the Deputy Commissioner of Dhanbad as
well as all the concerned Department related with the complaint including with all Document attachment
then after I went Delhi For my Higher Studies and Few days before I came my home to see My Grandfather
who is in bad heath condition.

I never thought that while coming home my Life is in danger only 1 realized after incident
happen near my house where the Construction work is going on which is located near the Gupta Food
Factory . At the construction site I am only alone there and some of construction workers they are busy at
work during the incident.

During Attacked 1 had capture some pictures of that Culprits who are abusing and Food
factory staff they came with the Iron rod and some of carrying sticks and owner of the factory threatening
me and telling to stop the work because without my permission you cannot do anything here and that
moment I made silent I called my family member even in the presence my father who is working at
Govemnment of railway he also received threats from these both person including Rupesh Gupta And Pankaj
Agarwal at that time they gave also warning to us . If you make complaint then again we will attacked on
you and really they attacked on us Onwards last year. Both person they are getting good support from the
Circle Officer Topchanchi and also Gomoh Police Twice they stopped Construction Work without giving

any notice to Us ,
While asking the officer what is the reason for stopping Construction works the officer told

me that they are getting order From the circle Officer Topchanchi and the officer only Misusing his Law and
order Power even Gomoh police also obeying his order but Gomoh Police also never asked about the notice

nor they given to Us.



779 No -26~

So I am requesting you take legal action against the culprits who attacked on me and
also made record on my FIR aboul my previous letter which is Received by Officer Roshan Barnwal and
what action should be taken by Gomoh Police till now.

If any Violence will create again or they will attacked on my family member including
Me then all the incident responsible will go to the Rupesh Gupta as well as Pankaj agarwal and Including
Food Factory Staff who are in the photos.

And some of his Factory staff member names 1 knew and remaining I can identified
through their faces who attacked on me and one worker from jitpur Mr. Shibu Mahto only person who
carries iron rod who came to attack on me and also he slapped on me.

I am going to file this complain Online because Local Police and Circle officer both
they are not working under the Law .They only working under the influence of politics and chamber of
Commerce.

Again I am requesting to higher Official to take Strict Action Against this Officer and
factory Owner including their Staff,

Notes :-
L. On FIR including my all previous complain against the factory Owner and remaining Staff.

2. Again I am submitting all the current incident application as well as my previous letter with all
document attachment

Culprits Name :-

1. RUPESH GUPTA (Owner of Gupta Food Factory )

2. PANKAJ AGARWAL ( Owner of Agarwal Cloth)

3. SHIBU MAHTO (worker)

Thanking you,
Date : ”7’/9} D022 Yours faithfully
ycﬁeac% ol
(Yogesh Kumar)

8438588917
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FDEPUTY COMMISSIONER OF DHANBAD

3 FOOD SAFETY COMMISSIONER OF JHIARKIAND

1. FOOD SAFETY OFFICER DHANBAD

47 SSP DHANBAD

5. INSPECTOR OF FACTORIES, BOKARO CIRCLE NOI, BOKARO
6. REGIONAL OFFICER STATE POLLUTION CONTROL BOARD,DHANBAD |

Dear Team,

1 would like to inform you that Tam Yogesh [Qumar residing st the Chaita rond beside
the Gupla food factory. Sinee 2022 onwards 1 hnve made o lot of complaints to DC Dhanbad
including BDO Topehanchi, Harihmpur police ngainst the Gupta food factory for the
violation of pollution act and food safety stondords,

Beside ot my house there are two food factory plant namely Gupla food fuctory which
is operating by Rupesh Kumar Gupta il other one is Thirumurthi - enterprises which
is operating by the Rakesh Kumar Gupta , both ure brother and Both Factory owner illegally
operating this tactory onwards 2003 without taking any license from the state government of
Jharkhand nor they follow any guidelines of Pollution Act ,Factory act including labour and
food safety standard .

Both the proprictor does not have any drainage system management for the
discharge of industrial water and other material like raw packing plastic burning , coal Ash
deposition and open water logging which is affecting the socicty as well as nearby houses.

In our socicty very few people are cducated and they are afraid of this person because
whoever is raising voice against the factory owner they are getting threatencd by Rupesh
Kumar Gupta and Rakesh Kumar Gupta and me too one of the victim for the rising of voice
against the Gupla food Factory.

Gupta food factory and Tirumurthi enterprises’ both operating illegally without FSSAI
license, Factory license and pollution license and still they are running the factory without
any approval from the district administration nor the State Govemnment of Jharkhand and
saving all the license fee which is completely disaster for the administration and Revenue
department and also Violation of National Green Tribunal Act .

Last Year Food safety officer visited his factory and RTI reply by the food authority
is clearly mention that he docs not have NOC from the local authority nor the drainage
system and this matter also publish in the Utkal newspapcr against the factory for the
Violation of environment Act.

So | am requesting you to all inspecting officer to visit the Gupta food factory
premises again and take legal action for the violation of government norms and discharging
industrial wastage water from the broken wall hole which is located back side of his factory.

And he also made drainage system but it is not sufficient capacity to store more
industrial water and therefore he is discharging polluting water near by the house which is
more hazardous for health as well as spoiling the pround water level due to contaminated
polluted water illegally storing coal inside the fuctory without any penmission from the
central government as well as slate ofjltnrkllnnd.

: Yeq < A }617’
3 121 (G0N AT AE thanks and regards
ST gk yogesh kumar
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N THE COURT OF Nalamat. fe o litbiimal_, BanLihm Zonae Sencl, ||

AT DHANBAD -
ak Kolwala

VAKALATNAMA
BOe = ivraeaun 012025

YOM Klumg. severenns Petitioner

-:Versus:-

H[S 6’\% Fovd P}‘W@d;’ and. Olheiey oo Opp. Party

Know all men by these present that by this VAKALATNAMA
e Y‘)af% Kaampar
8ls - Nard Lal, Kurahan,
Rlo Q" Fandit Niwao', elnaki suoas,
Chamna Grdau | f. ¢. - Hasitanp o,

Poo- Gremmoh, &y, Dhanbar
ey Mob - 94313499 4%0
Do here by

Appoint the advocates noted below in the margin all or any of them as my/ our lawful advocate in the above
mentioned case for appearing in conducting and arguing the same, for depositing or withdrawing any money in
connection herewith for putting in papers/ petition etc. on my/ our behalf for filing, taking back any document,
or withdrawing suit or appeal with permission to institute fresh suit etc and making compromise and for
referring to the case to arbitration and for doing all that be necessary to be done in connection with the said
my/our case. |/We further say that any act done by my/ our said Advocates or any of them after accepting this
Vakalatnama shall be considered as my/ our true and lawful act.

Mr, PM\U__( fimimis 6t‘4-h§hg Pla

Mr. Mohisbet  (Comnar

B e Akl 80920 F 0026

Mr.
Mr.
To the above effect I/ We execute the Vakalatnama \//9/
e 2{
Date of 2025 D? Z'I\\ -4

— 1903064 S27




